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No. 2.8,66(2)_,’XVH-V-~—11-1 (Ka)-20-1983
Dated Lucknow, Qctober 12, 1983

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of lndia,
the Gvernor is pleased to crder the pablication of the following English translation of the
Uttar Pradesh Audyogika Jhagara (Sanshodhan) Adhiniyam, 1983 (Uttar Pradesh Adhiniyam
Sankhya 26 of 1983) as passed by the Uttar Pradesh Legislature and assented to by the
President on ‘October 10, 1983: :

THE UTTAR PRADESH INDUSTRIAL DISPUTES (AMENDMENT) ACT, 1983
' [U. P. Act NO. i6 CF 1983] ‘ '

o , _ (As pussed by the Uitar. Pradzsh Legislature Council)

Hi . . : AN

| | ACT

i "“_j : , . further 10 amend the United Prqu’hces Indusirial Disputes Act, 1947

1 ) o IT 1S HEREBY enacted in the Thirty-fourth Year of the Republic of India as follows :—

| Short tiil‘e and }; {1) This Act ﬁéy,,

commencement.  (Amerdment) Act, 1983, \
(2) Itshall be deemed to ﬁave come into force on August 3, 1983.

g:gzzg;d‘z“g?‘tjgf ) 2. }r{_section 2 of the U. P. Industrial Disputes Act, 1947, hereinafter
Aot no, xxvig  referred to as the principal Act, after clause (e), the following clause shall be

of 1e47. inserted, namely (—

be called the Uttar Pradesh Industrial Disputes

“(ee) ‘closure’ means the permanent closing down of a place of em-
ployment or part thereof;”.’ ‘

{ nseriion of .

scctions 6.V, ‘3. in the principal Act, after scction 6-U, the following sectiots shall be
e . &W and. 6-X. inserted, namely 1— '

“6-V. (1) The provisions of sections 6-W and 6-X shall apply to an
application of ipdustrial establishment pertaining to an industry other
sections 6-W and than an industry referred to in sub-clause (i) of clause (a)
6-X. . of section 2 of the Industrial Disputes Act, 1947 (not

being an establishment of a seasonal character or in which work is per-
formed only intermittently) in which not less than three hundred
workmen were employed on an average per working day for the pre-
ceding twelve months;

i {(2) If a question arises whether an industrial establishment is of
[ a seasonal character or whether work is performed therein only inter-
~ mittently; the decision of the State Government thereon shall be final.

6-W. (1) Anemployer who intends {o close down an undertaking of
an industrial establishment shall, in the prescribed manner,
apply, for pricr permission, at least ninety days before the
date on which the intended closure is to become effective,
to the State Government, staling clearly the reasons for
the intended closure of the undertaking and a copy of such application
(. shall aisc be served simultanecusly on the representatives of the work-
: men in the prescribed manner :

procedurve for
closing down an
andertaking.

Provided that nothing in this sub-section shall apply to an undeitaking .

set up for the construction of buildings, bridges, roads, canals, dams or ‘

for other construction work. _

! (2) Where an application for permission has been made under sub-

: scction (1}, the State Government, after making such enguiry as it thinks
fit and after giving a reasonable opportunity of being heard to the em-
vlover, the workmen and the persons inierested in such closure may,
having regard to the genuineness and adequacy of the rcasons stated '
by the employer, the interests of the general public and all other relevant -
factors, by order ard for reasons te be recorded in writing, grant or refuse
to grant such permission and a copy of such order shall be communicated
to the employer and the workmen.

i




| IO T AL, 12 RATAT 1983

(3) Where an application has been made under sub-section (1) and
the State Government does not communicate the order granting or re-
fusing to grant permission to the employer within a period of sixty days
from the date on which such application is made, the permission applied
for shall be deemed to have been granted on the expiration of the said
period of sixty days. : ’ :

(4) An order of the State Government granting or refusing to grant
permission shall, subject to:the provisions of sub-séction (5), be final
and binding on all the parties and shall remain in force for one year from
the date of such order. v ‘

(5) The State Government may, either on its own motion or on
the application made by the employer or -any workman, review. its order
granting or refusing to grant permission under sub-section (2) or refer
the matter to a Tribunal for adjudication :. ’

. Provided that where a reference has been made to a Tribunal under
this sub-section, it shall pass an award within a period of thirty days
~from the date of such reference. . g -

(6) Where no application for permission under sub-section(1) is made

within the period specified therein, or where the permission for closure -

~has been refused, the closure of the undertaking shall be deemed to  be

.illegal from the date of closure and the workmen shall be entitled to

"all'the benefits under any taw for the time being in force as if the under-
taking had not been closed down. '

(7) Notwithstanding anything contained in -the foregoing provisions
of this section, the State Government may, if it is satisfied that owing to
such exceptional circumstances as accident in the undertaking or death
of the employer or the like it is necessary so to do, by order, direct that
the provisions of sub-section (1) shall not apply in relation to such period
‘as may be specified in the order.

(8) Where an undertaking is permitted to be closed down under sub-
section (2) or where permission for closure is deemed to be granted under
sub-section (3), every workman who is employed in that undertaking
immediately before the date of application for permission under this
section, shall be entitled to receive compensation which shall be equi-
valent to fifteen day’s average—pay for every completed year of con-
tinuous service lor any part thereof in excess of six months.

6-X. (1) Ifthe State Government is of opinion in respect of any under-
Special Dfot‘g' taking of an industrial establishment which has been closed
;’a(;?;rfisngt%f cor. down before or after the commencement of the Uttar
tain undertakings. Pradesh Industrial Disputes (Amendment) Act, 1983—
(@) that such undertaking was closed down otherwise than on
account of unavoidable circumstances beyond the control of the
employer ; ,
(b) that there are possibilities of restarting the undertaking ;

(©) that it is necessary for the rehabilitation of the workmen em-
ployed in such undertaking before its closure or for the maintenance
of supplies and services essential to the life of the community to re-
start the undertaking or both; and

(d) that the restarting of the undertaking will not result in hard-
ship to the employer in relation to the undertaking ;

it may, after giving an opportunity to such employer and workmen for reasons
to be recorded in writing direct, by order published in the Gazerre, that the
undertaking shall be restarted within such time (not being less than one month
- from the date of the order) as may be specified in the order.

(2) Where the employer is aggrieved from an order passed under sub-
section (1), he may refer the matter in the prescribed manner to the Tribunal for
adjudication and the Tribunal may pass such orders as it thinks proper and
reasonable in the circumstances of the case.”

4. In the principal Act, after section 14-A, the fcllowing section shall be
inserted, namely :— '

“14-B. (1) Any employer who closes down an undertaking in contra-
vention of the provisions of section 3 .or section 6-W shail -be punish-
able withimprisonment for a term which may extend to three years or
with fine or with both.

Tasertion
section 14.B.

of
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(2).An employer who contravenesaglrectlon ngen under section 6-X
sha 1be pumshablc with 1mprisogment for a term wh,:ch may extend
to't three years of thh ﬁn¢ of w;th ‘both axd where the contravention

- is .2 continuing one, with _a. furtheg ﬁne w,lnch me}y extend to- two
" thousand rupees for every day dunqg whlch t]%c contraventlon contx-
nues after the conviction.”

Amendment - of 5. In the principal Aet; in- the Second Schedulﬁ after entry 10 the
tsh: e Second  following entry shall be. inserted, namely:— . -
hedu .

. “10-A.  Any matter relatmg to the closure of the undertgkmg of an
mdustrlal establishment.”

Repeal  and 6. (1) The Uttar Pradesh’ Industrial Dlsputes (Amendment) Ordmance _

savings. 1983 is hereby repealed.

(3] Notw:thstandmg such repeal, anythlng done or any action taken under
the provisions of the principal Act, as amended by the Ordinance referred to in
sub-section (1), shall be deemed to have been done or taken under the corres-
ponding provisions of the principal Act as amended by this Act, as if the pro-
visions of this Act were in force at all materlal txmcs

By order,

G. B. SINGH,"
" Sachiv.

o 0T0t0 -0 Fro 265 Ao (FauT))——(2493) "~ 1933~ 750 (Fw0)
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_No. 444(2)/ XVII-V-1—1(KA)-36-1990
Dated Lucknow, February 27, 1991

IN pursuance of the provisions of clause (3) of Article 348 of t.he
Constitution of India, the Governor is pleased to order the publicatu.)n
of the following English translation of the Uttar Pradesh Auf.iy'oglk
Jhagra (Sanshodhan) Adhiniyam, 1991 (Uttar Pradesh ’ Adhiniyam
Sankhya 3 of 1991) as passed by the Uttar Pradesh Legislature and
assented to by the President on February 26, 1991.

THE UTTAR PRADESH INDUSTRIAL DISPUTES (AMENDMENT)
ACT, 1991
(U. P. Act nNo. 3 or 1991)
[ds passed by the U. P. Legislature]
AN
' ACT
further to amend the United Provinces Industrial Disputes Act, 1947.

IT 1S HEREBY enacted in the Forty-second Year of the Republic of
India as follows :— _
1. (1) This Act may be called the Uttar Pradesh Industrial Disputes
(Amendment) Act, 1991.
(2) 1t shall be deemed to have come into force on August 13, 1990.
2. In section 6 of the United Provinces Industrial Disputes Act,
1947, for sub-section (4), the following sub-section shall be
substituted, namely— ;

“(4) Before publication of an award of a Labour Court or
Tribunal under sub-section (3), if the State Government is of the
opinion that,—

(a) the adjudicating authority has unreasonably refused
permission to any party to adduce evidence ; or

(b) any party was prevented by any ether sufficient cause
from adducing evidence ; or

(¢) new and important material fact or evidence has
come to notice, which after the exercise of due diligence,
was not within the knowledge of, or could not be produced
by, the party at the time when the award was imade ; or

(d) the award is likely to disturb the industrial pease; or

(e) the award is likely to affect prejudicially the national
or State economy ; or

‘ (f) the award is likely to interfere with the principles
""" of social justice; or

(g) the award has left undetermined any of the matters
referred for adjudication, or where it determines any
matter not referred for adjudication and such matter
cannot be separated without affecting the determination of
the matters referred; or

being enforced; or ’

(1) illegality of the award ig apparent upon the face of it,

(h) the award is so indefinite as to be incapable of |

Short title and
commencement

Amendment of
section 6 of U, P
Act no. XXVIII
of 1947
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it may, after giving the parties reasonable opportunity of
being heard, for reasons to be recorded - remit the award for
reconsideration of the adjudicating authority, and that authority
shall, after reconsideration, submit its award to the State
Government, and the State Government shall publish the award -
1 the manner provided in sub-section (3).” -

Repeal  and 3. (1) The Uttar Pradesh Industrial Disputes (Amendment) Ordinance, | U. P.
saving 1990, is hereby repealed. Séd’é‘;n“’
: N Ol

(2) Notwithstanding such repeal, anything done or any action taken  1990.
under the provisions of the principal Act, as amended by the Ordinance
referred to in sub-section (1), shall be deemed to have been done or taken
under the corresponding provisions. of the principal Act, as amended by this
Act, as if the provisions of this Act were in force at all material times.

! By order,
T ‘ R. D. MATHUR,
T : " Joint Secretary and Joint
Legal Remembrancer.

0 ¢g0 70 fo~-qofro 338 gro (faumo)-—(3379)—~1991-850 (&%0) 1
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THE UTTAR PRADESH INDUSTRIAL DISPUTES (AMENDMENT)
- ACT,” 2000
o IR {u. P AcT No. 21032000] S
e (As pamd by the Uttar Pradedx Iegulamre)
3 :“ o : :ACT ’ f

further to amend the: Umtel Provinces Industr!al mspute: Act, 1947
I 18 nmnv enactea !n the Fifty-ﬂm Yeu of the Republic of Indla

. a8 follows.—-- )

) “This Act ﬂy be called the Uttar Praadesh Industrial Disputes o

‘ ;(Amendment\ Act, 2000
(2) It-shall be deemed to have come intc force on March 16, 2000

2. In  section- 4B of the United Proviaces Industrral DiSputes

Act, 1947 heremafter rcferred to'as the principal Act,—

(@) for lub-sectron ( 1) the followmg sub-sectlon shall bo .wbstl-‘,

tuted, namely e

(1) The State Governmené shall consutute a commlttee
conslstmg of the following :— -

-(a) two. Judges of thct'High court nomlnated by the
Chzef Justice of the Highi Court. The Jud ge, who ls senmr, :

sha!l ‘be the. Chairman; = - ,
(b) the Chlof Scaretary to the State Govcrnment-

" (c) the Principal Secretary or Secretary as-the case may -

be, to the State Goverament in the Labour Department;

(d) the Princlpal Secretary to the State Government in
the Tegislative Department;

(¢) the Principal Secrotary to. the State Govemment fn

he' Judiclal Department; ‘
=i the Labour. Gommissloner Uttar Pradeshz

- (g) a person who s, or has been, a member of a Public =~
Service Commission, appomted by tho State Govornment‘"x e

(b) for sub-section (3) tbo fol*owlno sub- sectmn : sball
substltuted, namely $—

*(3) No persr)n who is not or who has not bgen a mambez or

the State Higher Judicial Service or the Uttar Pradesh Nyayik -

Sewa or who isnot or who has not be ogn such member of the’
Indian Administrative Service, or State Labour Service as has
experience of dispensation of Justios for a- petiod of not less than
.3 years or who is mot or who has not beea such member of the
State Civil Service (Bxecutive Branch) - as has  experience. of
working for_at least threc years i the Labour Departmont. of
the State and has experience of disponsation . of justice for a

period of aot less than three years, shall be elrglblo for enrolment :

i the lists prepared uader sub-section (2).”

3. (1) The ‘Uttar - Pradesh - Industdal Disputcs (Amcndment)
~ Ordinance, 2000 is hcreby repealed. - ,

_ ?) Notwithstaodmg ‘such repeal,- aaythlng done or any acuon taken
ander the provisxons of the principal Act as amsnded by the Ordinance -

~ referred to in sub-section (1) shall be deemed to have been ‘done or taken

under the corresponding provisnons of the principal Act as- amended by‘

_this Act as if this Act were in force at all materxal times.
' C E '_f,By order, ‘

N 5 , e L . YL R TRIPATHI.
R . . S . R "Pramz'lkhSdchiv'
foga0 gy Mo=~q0 M0 50 AH "r‘aafo-‘-(atﬁ --zooa- sso a’«'a‘o) i

Shoft ;titl,e and

commencoment
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: nxvr'n« 1947
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Savings

Y
Py} :
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No. 586 (2)/LXXIX-V-1-21-1(ka)32-2020
Dated Lucknow, June 29, 2021
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Audyogik Vivaad
(Dwitiya Sanshodhan) Adhiniyam, 2029 (Uttar Pradesh Adhiniyam Sankhya 15 of 2021) as passed by the
Uttar Pradesh Legislature and assented to by the President on June 8, 2021.

THE UTTAR PRADESH INDUSTRIAL DISPUTES (SECOND AMENDMENT)
ACT, 2020
(U. P. ACT no. 15 OF 2021)
[As passed by the Uttar Pradesh Legislature]
AN
ACT

further to amend the Uttar Pradesh Industrial Disputes Act, 1947 in its
application to the State of Uttar Pradesh.

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh Industrial Disputes (Second Shorttitle and
Amendment) Act, 2020. extent

(2) It shall extend to the whole of the State of Uttar Pradesh.

2. In The Uttar Pradesh Industrial Disputes Act, 1947 afier section 3B, the Insertion of

> e 5 tion 3C aft
following section shall be inserted, namely :- zzzt;g: 1B zfer

the Act No. 28
of 1947

Where the State Government is satisfied that to create more economic
Dowibis activities and employment opportunities, it is necessary in the
exemptnew public interest to do so, it may by notification in the

industri . 5 s :
TR Garene, exempt new industry or class of new industries which

are established within a period of One Thousand (1000) days after the
commencement of the Uttar Pradesh Industrial Disputes (Second Amendment)
Act, 2020, from all or any provisions of the Act conditionally or unconditionally
for a period of One Thousand (1000) days from the date of establishment of such
industry or class of industries.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Industrial Disputes Act, 1947 has been enacted to provide for a system of
settlement of Industrial Disputes such as strike, lockout, layoff, retrenchment other incidental matters.

Due to increasing spread of COVID-19 the economic activities of the country including Uttar
Pradesh have been shattered and a large number of migrant workers returned to Uttar Pradesh resulting in
widespread unemployment. thus, in order to give boost to industries, attract investmet and thereby increase

employment opportunities, it is felt imperative to provide relaxation from provisions of labour laws
including the aforesaid Act.
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In Uttar Pradesh Industrial Disputes Act, 1947 there is no provision which gives power to the
State Government to give exemption from provisions of the said Act. Therefore, in order to empower the
State Government to give exemption, amendment in the Uttar Pradesh Industrial Disputes Act is required.

It is also felt that such exemption shall be temporary, for limited period, and shall be given to
those factories. which will be established and whose commercial production will start after the proposed

amendment.

Therefore, the Uttar Pradesh Industrial Disputes (Second Amendment) Bill, 2020 is introduced
accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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